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IN THE INCOME TAX APPELLATE TRIBUNAL, ‘B’ BENCH, CHENNAI
ot v pa ARt . R® Jew vd f s, denve & J9e
BEFORE SHRI MANU KUMAR GIRI, JUDICIAL MEMBER
AND SHRI JAGADISH, ACCOUNTANT MEMBER

AR ./I.T.A.N0.3221/Chny/2024
(frerizor a / Assessment Year: 2016-17)

M/s.Arun  Ramkumar Educational | Vs | The DCIT(Exemption),
Trust, Chennai.

G-1, Golden Jublee Apart,
TNHB High Flats, Pillai Salai,
K.K.Nagar,Chennai-600 078.

PAN : AAATA-0981-A

(srfrer=fi/Appellant) (s=z=fi/Respondent)
srfterefirard/ Appellant by : | Mr.D.Anand, Advocate
gerfThraa/Respondent by : | Shri P.K.Senthil Kumar.
Addl.CIT
gaarsharira/Date of hearing 1 | 29.01.2025
TrvmRara /Date of Pronouncement : | 25.03.2025

AT/ ORDER

PER MANU KUMAR GIRI, JM:

This appeal filed by the assessee is directed against the order of the
Ld. Commissioner of Income Tax(Appeals)(NFAC) Delhi [CIT(A)] dated
03.12.2024 for Assessment Year 2016-17.
2. At the outset, the Id. counsel for the assessee submitted a letter dated
12.03.2025 wherein it is stated that the present appeal is intended to be
withdrawn by the assessee, for the purpose of opting the benefit under the Direct
Tax Vivad Se Vishwas Scheme (DTVSV), 2024. Assessee also informed that
Form No.1 DTVSV has been filed on 31.01.2025 and Form No.2 is issued on
14.02.2025.
3. Accordingly, noting the fact that the assessee is opted for resolution of dispute
under Direct Tax Vivad Se Vishwas Scheme (DTVSV), 2024, we treat this appeal
being dismissed as withdrawn.
4. The assessee is given liberty for restoration of the present appeal, in case the
resolution of dispute under Direct Tax Vivad Se Vishwas Scheme (DTVSV), 2024
are failed.
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5. In the result, the appeal filed by the assessee in ITA No. 3221/Chny/2024 is
dismissed as withdrawn.
Order pronounced in the open court on 25" March, 2025

Sd/- Sd/-

(ST ) ( T puR ffY)

( Jagadish) ( Manu Kumar Giri)
J@T 9= / Accountant Member TRA® Jexd/ Judicial Member
=9%/Chennai,
femi/Date: 25.03.2025
DS

amaer Hit wfaferf™ s@rfa/Copy to:

1. Appellant

2. Respondent

3. s ag=/CIT Chennai
4. i wfafata/DR

5. e wrEa/GF.



